
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE BENCH 
AT CHENNAI 

 

OA No 121 OF  2023 
     

IN THE MATTER OF:  
 

P. CHENNAIHA                       ……. Applicant 

Vs 

 
THE SUB COLLECTOR AND OTHERS     

   …. Respondents 

 
 

REPORT FILED BY THE APPCB 4 th RESPONDENT  
 

 

DATE - 10.09.2024  
 
 
 
 
 
 
 
 
 
 
 
 

 
 

 

M/s MADHURI DONTI REDDY 

ADVOCATE 

STANDING COUNSEL FOR GOVERNMENT OF ANDHRA PRADESH 

A.P. POLLUTION CONTROL BOARD 

#26, S2, Royal Castle, Gill Nagar Extension, Choolaimedu, Chennai – 600 094. 

Mobile: 98407 98460 / 63831 21322,  

Email: reddymadhuri09@gmail.com 

 

mailto:reddymadhuri09@gmail.com


9330352/2024/LEGAL SEC-APPCB 

 

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE, CHENNAI 

IN COMPLIANCE TO THE HON’BLE NGT ORDER DT. 02.09.2024. 
 

ORIGINAL APPLICATION No.121 of 2023 (SZ) 
 

IN THE MATTER OF: 
 

1. P. Chennaiah 

S/o P. Venkatramaiah 

Kalikiri, Annamayya District. 

 

 … 

 

 
Applicant 

   
Versus 

1. The Sub Collector, 

Office of Sub Collector. 

Madanapalle, Annamayya District 

  

2. The District Fire Officer, 

Rayachoty, Annamayya District. 

  

3. The District Revenue Officer, 

Rayachoty, Annamayya District 

  

4. The Senior Manager, 
Hindustan Petroleum Corporation Ltd., 

16-15-986-2, 2nd floor, AARVEE house, Children’s Park main road, 
Near Krishna Mandiram Nellore. 

  

 

5. K. Shahjahan 

S/o K. Khader Saheb 

Kalikiri Village & Mandal, 

Annamayya District. 

6. Kamuluri Babasaheb S/o. Khadar Sahab, 

3-146-14-5 C-3, Chowdeswari Nagar, 

Neerugattuvari Palli, Madanapall, 

Annamaya District. 

7. The AP Pollution Control Board … Respondents 

 
INDEX 

 

Sl. 
No. 

Particulars Page Nos. 

1. Report of AP Pollution Control Board in the matter of Original Application 

No. 121 of 2023 (SZ), submitted before the Hon’ble National Green 
Tribunal, Southern Zone, Chennai. 

 

1 – 3 

2. Annexure – I, Copy of the Hon’ble NGT Order dated 02nd September, 2024. 4 – 6 

3. Annexure– II, CPCB letter dated 30.04.2022 on Harmonization of 

Classification of Industrial Sectors into Red, Orange, Green & White 
category. 

 
7 – 13 

4 Annexure – III, Photographs of Aerial view of Petroleum New Retail Outlet 

located at Sy. No. 342/1 of Kalikiri village and Mandal, Annamayya 
District 

 

14 – 15 

5 Annexure – IV, License from Petroleum & Explosives Safety Organisation 

(PESO) vide order dt. 20.12.2023 
16 – 22 

6 Annexure – V, Photographs showing concrete protection wall around 
underground storage tank. 

23 – 24 

7 Annexure –VI, Extract of “A” Register also known as Re-Settlement 25 – 26 





9330352/2024/LEGAL SEC-APPCB 

 

Report of A.P. Pollution Control Board as per the directions of the Hon’ble National Green 

Tribunal, Southern Zone, Chennai vide order Dt. 02.09.2024 in O A. No. 121/2023 (SZ), in 

the matter of Sri P. Chennaiah, S/o P. Venkatramaiah, Kalikiri, Annamayya District, Andhra 

Pradesh against establishment of Petroleum New Retail Outlet by Hindustan Petroleum 

Corporation Limited, at Sy. No. 342/1 of Kalikiri village and Mandal, Annamayya District It is to submit that the Hon’ble National Green Tribunal, vide Order dt. 02.09.2024, in Original 
Application No. 121 of 2023 (SZ) in the matter of Sri P. Chennaiah, S/o P. Venkatramaiah, 

Kalikiri, Annamayya District, Andhra Pradesh against establishment of Petroleum New Retail 

Outlet by Hindustan Petroleum Corporation Limited at Sy. No. 342/1 of Kalikiri village and 

Mandal, Annamayya District, has directed APPCB to file a report after inspecting the property 

to verify whether the CPCB Guidelines are strictly followed and also to ascertain the nature of the land in question from the revenue records. Copy of Hon’ble NGT Order is enclosed as 

Annexure – I. 

In this connection, the Board Office, APPCB, Vijayawada vide e-mail dt. 02.09.2024, directed 

the Environmental Engineer, APPCB, Regional Office, Kadapa to submit a detailed report for 

taking further necessary action in the matter. 

In this regard, the Environmental Engineer, APPCB, Regional Office, Kadapa inspected the site 

of the proposed Petroleum New Retail Outlet by Hindustan Petroleum Corporation Limited at 

Sy. No. 342/1 of Kalikiri village and Mandal, Annamayya District, and its surroundings on 

03.09.2024 and observed the following: 

a) Hindustan Petroleum Corporation Ltd., Nellore, has proposed to establish a Petroleum 

New Retail Outlet at Piler to Madanapalle Road in Sy. No. 342/1 of Kalikiri village and 

Mandal, Annamayya District, for storage of Class A 16,000 Ltrs of MS & Class B 35,000 

Ltrs of HSD. 

b) APPCB has not issued permission for establishment and operation of Petroleum New 

Retail Outlet (Diesel & Petrol dispensing unit) at Sy. No. 342/1 of Kalikiri village and 

Mandal, Annamayya District. 

c) Establishment and operation of fuel dispensing units exempted from consent 

management of APPCB as per CPCB File No. B-29016/ROGW/IPC-VI/2020-21/ 

dated:30.04.2020 communicated to all SPCBs / PCCs. Copy of the CPCB letter dated 

30.04.2022 is enclosed as Annexure - II. 

d) The compliance status of siting guidelines issued by CPCB dated 07.01.2020 and 

16.08.2021 is submitted below: 

 

S.No. Guidelines Compliance 

1 Shall not be located within a radial 

distance of 50 meters (from fill 

point / dispensing units/ vent pipe 

whichever is nearest) from 

schools, hospitals. (10 beds and 

above) and residential areas 

designated as per local laws. 

1. No residential areas are existing 

nearby. 

However, three commercial shops and 

one house without any door number is 

existing adjacent to the boundary wall 

of proposed petroleum new retail 

outlet site.   The residential house is at 

a distance of about 10 m from the fill 

point. 

2. No hospital existing nearby. 

3. No school existing nearby. 
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  Photographs of Ariel view of Petroleum 

New Retail Outlet are enclosed as 

Annexure – III. 

2 In case of constraints in providing 

50 meters distance, the retail 

outlet shall implement additional 

safety measures as prescribed by 

PESO. In no case the distance 

between new retail outlet from 

schools, hospitals (10 beds and 

above) and residential area 

designated as per local laws shall 

be less than 30 meters. 

Three commercial shops and one house 

without any door number is existing 

adjacent to the boundary wall of proposed 

petroleum new retail outlet site. The 

residential house is at a distance of about 

10 m from the fill point. 

Retail outlet obtained License from 

Petroleum & Explosives Safety 

Organisation (PESO) vide order dt. 

20.12.2023 which is valid upto 31.12.2025. 

Copy enclosed as Annexure – IV. 

3 No high-tension line shall pass 

over the retail outlet. 

Complied. 

4 a) Retail outlet shall not be 

located within a distance of 50 

meters from the nearest point 

at water bodies. 

 

 

 

b) Retail outlets coming within 

50 m to 100 m from the 

nearest point of surface water 

body shall have secondary 

containment by way of double 

walled tanks or concrete 

protection walls around 

Underground Storage Tank 

(UST). 

Not Complied. 

Boundary wall of the proposed retail outlet 

exists adjacent to the surface water body 

i.e., Govt. Land (Oota cheruvu) followed by 

Badabandla Vagu. 

The proposed petroleum new retail outlet 

has already installed the underground 

storage tanks and hence double walled 

tanks or concrete protection walls could 

not be seen around the concealed 

underground storage tanks. 

However, the retail outlet submitted 

photographs showing concrete protection 

wall around underground storage tank. 

Photographs enclosed as Annexure – V. 

e) As per the physical verification of records at the O/o Tahsildar, Kalikiri (M), 

Annamayya District, the following are observed regarding nature of the land of 

proposed petroleum new retail outlet by Hindustan Petroleum Corporation Ltd.: 

i. As per “A” Register also known as Re-Settlement Register (RSR), the land in Sy. No. 

342, Extent Ac. 0.51 Cents is classified as Govt-Dry (Patta) land. As per 8A/5/1432 dt. 27.05.2022, mentioned in the “A” Register, the Sy. No. 342 is divided into two 

parts with Sy. No. 342/1 having an extent of Ac. 0.34 Cents and Sy. No. 342/2 having 

an extent of Ac. 0.17 Cents. Copy enclosed as Annexure – VI. 

ii. The proposed petroleum new retail outlet exists in Sy. No. 342/1, having an extent 

of Ac. 0.34 Cents, which is classified as Govt-Dry (Patta) land. Further, the land is 

converted from Agricultural land to Non-Agricultural land as per the proceedings of 

the Revenue Divisional Office, Madanapalli dt. 13.10.2022. Copy of the proceeding 

order is enclosed as Annexure VII. 
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Item No.5: 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

 
(Through Video Conference) 

 

Original Application No. 121 of 2023 (SZ) & 
I.A. No.97 of 2024 (SZ) 

 

 

IN THE MATTER OF: 

 

P. Chennaiah 
Andhra Pradesh 

    ...Applicant(s) 
Versus 

 

The Sub Collector 
Office of Sub Collector 
Annamaiyya District 
Andhra Pradesh and Ors. 

 ...Respondent(s) 
 

Date of hearing: 02.09.2024. 
  

            

          
 

CORAM:      

 
HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER     

 

For Applicant(s):  None.  

 
 

For Respondent(s): Mrs. Madhuri Donti Reddy for R1 to R3. 

Mr. S. Saravanan for R4. 

M/s. Y. Prakash, R. Vinoth Kumar, 

R. Sidharth & N. Sanjeev Kumar for R5/I.A. 
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ORDER 

 
 

1. Today, there is no representation for the applicant. 

 

2. The advance hearing application [I.A. No.97 of 2024 

(SZ)] is closed. 

 

3. Mr. Kamuluri Babasaheb S/o. Khadar Sahab, 

residing at 3-146-14-5 C-3, Chowdeswari Nagar, Neerugattuvari 

Palli, Madanapall, Annamaya District, Andhra Pradesh is Suo 

Motu impleaded as additional Respondent No.6 to this 

proceeding, as he is a dealer of the 4th Respondent (M/s. HPCL).  

Similarly, as the Andhra Pradesh Pollution Control Board 

(APPCB) is also a necessary party to this proceeding, we Suo 

Motu implead them as additional Respondent No.7 to this 

proceeding. 

 

4. Let notice be issued to the newly added Respondents 

No.6 and 7 through the Tribunal as well as privately.  

 

5. The report of the Revenue Divisional Officer has 

been filed, from which, prima facie the land in question appears 

to be the agricultural land. 

 

6. Let the Revenue Authorities furnish a copy of the 

extract of the ‘A’ Register from the year 1946 till the date of the 

first mutation. 

 

7. The APPCB is also directed to file a report after 

inspecting the property to verify whether the CPCB Guidelines 
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are strictly followed.  Let APPCB also ascertain the nature of the 

land in question from the revenue records. 

 

8. Post the matter on 12.09.2024. 

 
 Sd/- 

Smt. Justice Pushpa Sathyanarayana, JM 
 
 

 Sd/- 
Dr. Satyagopal Korlapati, EM 

 
O.A. No.121/2023 (SZ) 
I.A. No.97/2024 (SZ) 
02nd September, 2024. Mn. 
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Annexure - III 

Ariel view of petroleum new retail outlet 
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भारत सरकार
Government of India

वािणज्य और उद्योग मंत्रालय
Ministry of Commerce & Industry

पेट्रोिलयम तथा िवस्फोटक सुरक्षा संगठन (पैसो)
Petroleum & Explosives Safety Organisation (PESO)

डोर न. ७-२०-१३, िकरलामपुडी लेआउट

िवशाखापट्टनम- 530017

Door No. 7-20-13,

Kirlampudi Layout,

Visakhapatanam - 530017

E-mail : dyccevizag@explosives.gov.in

Phone/Fax No : 0891-2722257

संख्या /No. : P/SH/AP/14/9295 (P550285) िदनांक /Dated : 20/12/2023

सेवा में
/To,

M/s. HINDUSTAN PETROLEUM CORPORATION LIMITED,

16-15-986-2, 2nd floor,AARVEE house, ,

childrens park main road, near Krishna Mandiram,

Atmakur,

Atmakur,

Taluka: Atmakur,

District: NELLORE,

State: Andhra Pradesh

PIN: 524322

िवषय
/Sub :

Survey No, 342/1, Piler to Madanapalli road, Kalikiri, Kalikiri, Taluka: Kalikiri, District:

CHITTOOR, State: Andhra Pradesh, PIN: 517234 में िस्थत िवद्यमान पेट्रोिलयम वगर् A,B Retail Outlet की

अनुज्ञिप्त संख्या P/SH/AP/14/9295 (P550285) - नवीकरण के संदभर् में ।
Existing Petroleum Class A,B Retail Outlet at Survey No, 342/1, Piler to Madanapalli road,

Kalikiri, Kalikiri, Taluka: Kalikiri, District: CHITTOOR, State: Andhra Pradesh, PIN: 517234 -

Licence No. P/SH/AP/14/9295 (P550285) - Reg Renewal of Licence.

महोदय
/Sir(s),

कृपया आपके उपयुर्क्त िवषय से संबंिधत पत्र संख्या OIN1553107 िदनांक 20/12/2023 का संदभर् ग्रहण करें ।

Please refer to your letter No. OIN1553107 dated 20/12/2023 on the subject.

अनुज्ञिप्त स ंP/SH/AP/14/9295 (P550285) िदनांक 22/09/2023 िदनांक 31/12/2025 तक नवीनीकृत कर लौटाई

https://online.peso.gov.in/PublicDomain/DocStatusLetter.asp…7Q%3d%3d&Rule=TzSNKUtR%2bmOemC28EiRLXQ%3d%3d 03/09/24, 7:48 PM
Page 1 of 2
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जा रही हैं ।

Licence No. P/SH/AP/14/9295 (P550285) dated 22/09/2023 is returned herewith duly renewed

upto 31/12/2025.

 कृपया पेट्रोिलयम िनयम,2002 के अधीन बनाए गए िनयम 148 में दी गई प्रिक्रया का कडाई स ेपालन करें । अनुज्ञिप्त के

नवीकरण हतेु समस्त दस्तावेजों को िदनांक 31/12/2025 या उससे पहले इस कायार्लय में प्रस् तुत करें ।

 Please follow the procedure strictly as laid down in rule 148 of the Petroleum Rules, 2002 and

submit complete documents for the Renewal of the licence so as to reach this office on or before

31/12/2025.

कृपया पावती दें । Please acknowledge the receipt.

 

भवदीय /Yours faithfully,

((एस. के. भोल)े

(S. K. Bhole))

िवस्फोटक िनयंत्रक
Controller of Explosives

कृते उप मुख्य िवस्फोटक िनयंत्रक
For Dy. Chief Controller of Explosives

िवशाखापट्टनम/Visakhapatanam

(अिधक जानकारी जैस ेआवेदन की िस्थित, शुल्क तथा अन्य िववरण के िलए हमारी वेबसाइट : http://peso.gov.in देखें)

(For more information regarding status,fees and other details please visit our website: http://peso.gov.in)

Note:-This is system generated document does not require signature.

Disclaimer : This page gives the latest action taken by this organization on your application. This

page is made available for the information of concerned applicant/licensee only. All efforts have

been made to secure this information. However, PESO will not be responsible for any misuse of

the information by unauthorized persons including the hackers.

https://online.peso.gov.in/PublicDomain/DocStatusLetter.asp…7Q%3d%3d&Rule=TzSNKUtR%2bmOemC28EiRLXQ%3d%3d 03/09/24, 7:48 PM
Page 2 of 2
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Annexure – V 

Photographs showing concrete protection wall around storage tank 
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Dr. P. Srinivasa Rao 

Environmental Engineer 

e-mail:rokdp-ee1@appcb.gov.in 

 

 
Lr. No. G-103/O.A.121 of 2023/PCB/RO/KDP/2024-                                   Dt: 03.09.2024 

 

To, 

The Tahsildar, 

Kalikiri (M), Annamayya District. 
 

Sir, 

Sub: APPCB–RO–Kadapa – Hon’ble NGT Order in O.A. No. 121 of 2023 in the 

matter of Sri P. Chennaiah, S/o P. Venkatramaiah, Kalikiri, Annamayya 

District, Andhra Pradesh against establishment of Petrol Bunk at Sy. No. 

342 of Kalikiri village and Mandal, Annamayya District – Certain 

Information – Requested - Reg. 

Reg: 1. Hon’ble NGT Order dt. 02.09.2023 in O.A. No. 121 of 2023. 
2. Inspection of site of proposed petrol pump and its surroundings by 

APPCB officials on 03.09.2024. 

***** 

It is to inform that the Hon’ble NGT vide order dt. 02.09.2024, has directed APPCB to 

file a report after inspecting the property to verify whether the CPCB Guidelines are strictly 

followed and also to ascertain the nature of the land in question from the revenue records. 

In this connection, the information on the following is required to be submitted to the Hon’ble NGT: 
1. Nature of Land of the proposed petrol pump of Sri K. Shahjahan. 

2. Details of the nearest residential areas, schools, hospitals as per the Revenue 

records. 

3. Details of the nearest waterbodies adjacent to the petrol pump if any, as per the 

Revenue records. 

In view of the above, it is requested to furnish the details for the above points immediately, so as to submit to the Hon’ble National Green Tribunal within the timeframe. 
 Yours faithfully  

 

 

                   

                                ENVIRONMENTAL ENGINEER 
   

Copy submitted to the Sub Collector, Madanapalle, Annamayya District for information. 
 

 

ANDHRA PRADESH POLLUTION CONTROL BOARD 
REGIONAL OFFICE :: KADAPA 

 Address: 1st floor, D.No. 72/272-5-18, Kurnool – Chittoor NH-40 Road,  

Near Vinayaka Nagar Circle, Kadapa, YSR District - 516 003 

 

 

PANDRANKI 

SRINIVASA 

RAO

Digitally signed by 

PANDRANKI SRINIVASA 

RAO 

Date: 2024.09.03 

16:30:12 +05'30'
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